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In the Jharkhand High Court

Case No : M.A. No.354 Of 2024

Ranjani Sinha APPELLANT

Vs

Jai Charan Dwary RESPONDENT

Date of Decision : 09-07-2025

Acts Referred:
Code of Civil Procedure, 1908 — Order 43 Rule 1(r)

Citation : (2025) 07 JH CK 1221

Hon'ble Judges : Sanjay Kumar Dwivedi, J

Bench : Single Bench

Advocate : Shreesha Sinha, Ankit Kumar, Vijay Shankar Jha

Final Decision : Disposed Of

Judgement

Sanjay Kumar Dwivedi, J

1.The learned counsel appearing on behalf of the appellant submits that
inadvertently the appeal has been filed before this Court in light of Order XLIII
Rule (1)(r) of the C.P.C., however, in light of the pecuniary jurisdiction, the
appeal will lie before the learned District Judge and in view of that the learned
counsel for the petitioners seeks permission to withdraw the instant appeal with
liberty to move before the learned District Judge.

2. This appeal is permitted to be withdrawn and disposed of with the aforesaid
liberty.

3. Pending petition, if any, also stands disposed of.
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